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09-08-2017 - CP (IB) No. 400/KB/2017 - Smt. Srikanta Sarda Vs. Tansway
Marketing Pvt. Lid.

ORDER

The Ld. Lawyer on behalf of the Financial Creditor is present. He has issued
notice along with the petition to the Corporate Debtor which is returned with
the remark “Addressee cannot be located™.

Heard the petitioner.

The registry is directed to issue notice to the Corporate Debtor fixing 01-09-2017.

MANORAMA KUMARI
MEMBER(J)




